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Bili No. 1—IILA of 2012

THE PUNJAB LABOUR WELFARE FUND (HARYANA
AMENDMENT) BILL, 2012

A
BiL

Jurther 1o amend the Punjab Labour Welfare Fund fct. 1965, n ity
application to the State of Haryana.

Bt it enacted by the Legislature of the State of Haryana in the Sixty-third
Year of the Republic of India as {ollows : —

1. This Act may be calied the Punjab Labour Welfare Fund (Haryana  short ditle.
Amendment) Act, 2012,

2. In sub-section (1) of secion 9A of the Punjab Labour Welfare Fund Act, Amendment of
1965, for the words “five rupees” and “ten rupees”, the words “ten rupees™ and  section 9A of

“twenty rupees” shall respectively be substituted. T::j; b Act 17 of
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STATEMENT OF OBJECTS AND RIFASONS

The Punjab Labour Welfare Fund Act, 1965 wus enacted to provide for
the constitutuon of a tund for financing and conducung activilies to promele
the welfare of Tabour and their dependent family members. However, over the
years it has been felt that the fund constituted under this Act has not been
sufficient for the purpose and obijects. Thus, with a view Lo achieve this object,
1t has become essential 10 augment the resourees of the {und and for thus it 1§
proposed to carry oul necessary amendments in the Act through this Bill.

Henge this Bill.

PT. SHIV CHARAN LAIL. SHARMA,
Minister of State for Labour and
Empluyment, Haryana.

SUMIT KUMAR,

Chandigarh -
Secretary.

The 22nd February, 2012.
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